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Sender, 

A. Thirusangu, 

S/o Appar. 

1038, Panruti - CN Palayam Main Road, Sathipattu West, 

Sathipattu Post, 

Panruti Taluk. 

Cuddalore- 607 106. 

Ph : 6382253461 

 

Recipient, 

Cuddalore District Environmental Engineer, 

Tamil Nadu Pollution Control Board. 

No.A3 Chipgad Industrial Complex, 

Gudikadu Cuddalore 607 005 

Subject: Regarding Air Pollution Certificate. 

Respected sir, 

Next to my house K.Kannan  Nakshatra Industries S.Jyoti Jyoti Cashew Industries 

two cashew mills are going on in court. But they continue to run the mill and 

dangerous air pollution cane smoke, smelly chemical black powder, which gives a lot 

of bad smell through the air. Chemical curry powder is present. Cane smoke is 

coming in abundance. In this complaint, I am attaching the photograph taken on 

21.02.2024. See, when the case is in court, this two cashew oil mills are getting such 

dangerous air pollution. If there is a permission to run this, I am very earnestly 

requesting you to provide an Air Pollution Certificate (Air Pollution Certificate) for the 

amount of chemical coming through the air. 

 

I have also enclosed court bill for court fee of Rs.20. I am willing to pay the 

necessary expenses for taking the steps of the above documents. 

Date:01.03.2024               Sincerely 

A.Thirisangu 
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Right to Information Act 2005 

by registered post 

sender, 

A. Thirusangu, 

S/o Appar. 

1038, Panruti - CN Palayam Main Road, Sathipattu West, 

Sathipattu Post, 

Panruti Taluk. 

Cuddalore- 607 106. 

Ph : 6382253461 

 

Recipient 

Officer, District Environmental Engineer, 

Tamil Nadu Pollution Control Board, Gudigadu 

Chipgad, Cuddalore 607005. 

Subject: Request for Information under Right to InformationAct 2005 - The following 

clarifications are sought from the Tamil Nadu Pollution Control Board under the Right 

to Information Act. 

I am requested to provide the following information under the Right to Information Act 

2005. 

1. P. Murugavel and his Murugavel Cashew Explorer, K. Kannan, Nakshathira 

Industries, S. Jyoti Jyoti Cashew Industries are running a plant to extract oil from the 

skin of cashew nuts in the agricultural 

lands and residential areas of the village under the boundaries of Sathipattu Village, 

Melamamptu, Cuddalore District. If they have obtained permission from Tamil Nadu 

Pollution Control Board, on what basis have they obtained permission? I request you 

to give me a copy of the same. 

2. Permission of Tamil Nadu Pollution Control Board to set up such a plant in a 

residential area on agricultural land which has been doing agriculture for many years 

and agricultural land in residential areas will be affected. 

Will it provide? 
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3. What is the chemical composition of cashew oil extract? 

4. When you burn cashew oil to take it, do you feel faint and unable to breathe the 

strong toxic fumes that come with the far-off smell? Lands and houses affected by 

the dust from that sugarcane? Has air quality monitoring been done? 

5. If air quality survey has been carried out then provide us with a copy of the above 

action. Can the plant be operated without air quality testing? 

6. After filing a complaint with the Cuddalore District Collector and 

the Pollution Control Board Cuddalore office and after that the Assistant Executive 

Engineer of the Cuddalore Pollution Control Board conducted a survey and filed a 

case in the court saying that no action was taken, is the plant allowed to operate 

again without proper permission? If so please 

provide me the copy of permission. 

7. Under which law action will be taken if the plant is operated? Please give me the 

details of the action. 

8. What is their explanation for the fear of cancer due to the heavy toxic fumes 

coming out from the plant? 

9. Urban Planning Act DTCP has specified our lands as agricultural lands. The site of 

the plant has also been mentioned as agricultural land. Is there permission to set up 

factories on those agricultural lands? Please provide us with a copy of permission if 

permission is available. 

10. Has permission been obtained from Panruti Vattakshiyar, Annagram Rural 

Development Officer BDO and Mellamamptu Village Administrative Officer to set up 

factory on agricultural land? Provide a copy if permission has been granted. 

11. Operation of plant on agricultural land without obtaining NOC from neighboring 

agricultural land owners and residents .Do you have permission to conduct? 

Permission under which law if any 

is provided. Please provide us with a copy of the same. 
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12. Murugavel Cashew Explore by P. Murugavel above, K. Kannan, Nakshatra 

Industries, S. Jyoti Jyoti Cashew Industries From which date all departmental formal 

approvals are 

operational? Please provide me a copy if such permission is obtained. 

13. If the said plant has obtained permission from the Tamil Nadu Pollution Control 

Board, is the plant authorized to operate? Or installationmandate? Give an 

explanation. 

14. I request you to furnish the copies of the order of establishment, if any. 

15. Has the said company renewed the order issued by the Tamil Nadu Pollution 

Control Board? If so, please provide the copy of the order. 

16. How many complaints have been received against the said company? If so, did 

the Tamil Nadu Pollution Control Board also take action? I request you to provide 

copies of those proceedings. 

17. Is the show cause letter issued by the Tamil Nadu Pollution Control Board 

against the said company? Submit a copy of the same. 

18. Please explain under which law action will be taken against the company if the 

company is operating after the date of expiry of permit order by Tamil Nadu Pollution 

Control Board. 

19. How many times Tamil Nadu Pollution Control Board has been inspected by 

Assistant Executive Engineers. If so examined please provide copy of the 

examination. 

20. Provide DTCP Approval (Or) Local Planning Authority when their office applies. 

I have also enclosed a stamp for court fee of Rs.20/-. I am willing to pay the 

necessary cost 

charges for taking the above document steps. 

Thank You 

Sincerely 

A. Thirusangu 
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